1-5#

CENTRAL ADNINISTRATIVE TRIBUNAL

CALCUTTA & ENCH

No, OA 1369 of 97
Present ¢ Hon'ble fir 0 oPurkayastha, Judicigl Member

~ Hon'ble Mr.B.P,Singh, Administrative Member

PRADIP KR, GHOSH
| Us |
UNION OF INDIA & ORS.

-For the applicant ¢ Mr.S.Dasqupta, counsel
- For the respondents: Mr.B.Mukher jee, couﬁsalx
Hegrd ON § 18,9,2000 | Order on ¢ 18,9,2000
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0.Purkayasthas.Jull, -
Heard both the counsel, Th§ ld, counsel for the

appl"i(.::ant submits that the applicant has altréédy get an appointment
_in the department. Thaerefore he does not uant to preceed yith the

matter. He has also produced an appointment arder and cherge report

dated 15,9,2000, These documents may be kept on record, Mr,.Mukherjee
Vld. counsel for the respondents ﬁlyagagrees with the Fact, The OA

is therefore allowed to be uithdrawn.
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